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12,19 hys,
ESTIMATES COMMITTEE
NINTH REPORT AND MINUTES

SHRI S. B. P. PATTABHI RAMA
RAO (Rajahmundry): I beg to
present the Ninth Report (Hindji and
English versions) of the Estimates
Committee on the Ministry of Finance
(Department of Revenue) -. Income-
Tax Department and Minutes of the

gittings of the Committee relating
thereto.

—
12.20 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED UNEARTHING OF A COAL RACKEp
IN BIHAR _,

MR. SPEAKFER: Shri Ram Vilas
Paswan. Absent. Shri A, K. Roy.
Absent. Shri Nawal Kishore Sharma.
Absent,
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(Interruptions)
SHRI HARIKESH BAHADUR (Gor-
akhpur): We have a right to speak.

MR. SPEAKER : All hon. Members
are my esteemed friends and collea-
gues and I am their servant.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN) Sir, I have to in-

a coal rackét th Bihar 512
(CA)
form the Hosue that raids were con-
ducted by the C.BI, Ranchi\ from
December, 1979 to February, 1980 and
three cases were registered by them
for investigation into alleged release
of a huge quantity of hard coke in
favour of non-existing and fictitious
firms on the basis of forged delivery
ordeis. According to the investiga-
tions so far carried out by the C.B.L,
a number of persons including three
officers of CIL, are suspected to be
involved in these three cases. Some
of the suspects have already been
arrested. Shri T. P. Sinha alias Guru
suspected to be the ring leader of the
gang of coal racketeers was arrested
on 6.4.1981 and he is still in judicial
custody.
12.21 hrs.
[Mr, DepPUTY-SPEAKER in the Chair]
2. The modus operandi adopted by
the accused persons in these cases was
that they submitted the release orders
to the Sales Departments of the Coal
Companies along with the requisite
Bank drafts. They forged the signa-
tures of the State Government offi-
cials and also forged the authorisation
letters requesting therein to issue
delivery orders on behalf of a parti-
cular firm to a particular middle man.
The signatures on the authorisation
letter on behalf of non-existing firms
were made by the accused persons in
differcnt assumed names both in the
capacity of proprietor as well as the
middle man|authorised representative.
They lifted hard coke from the colli-
ery concerned and sold the same in
the black market at a premiium price.
As already pointed out, investiga-
tions are still going on and full facts
in regard to this matter would be
known after C.B.I. completes investi-
gations in all the three cases.
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